b ITEM NO.5 COURT NO.3

SECTION lIA
SUPREMECOURTOFINDIA
RECORD OF PROCEEDINGS
Petition(s) for Special Leave to Appeal (Cri
minal) No(s).
4483/2014

(Arising out of impugned final judgment and order dated
17/02/2014 in CRLM. 34576/2013 passed by the HIGH COURT OF

PATNA)
KUMAR VICKY @ VIKU Peti
tioner(s)
VERSUS
STATE OF BIHAR Res
pondents(s)

(with applIn(s) for permission to place additional documents
on record and prayer for interim relief)

Date : 03/06/2014 This petition was called on for hearing
today.

CORAM :
HON'BLE MR. JUSTICE JAGDISH SINGH KHEHAR
HON'BLE MR. JUSTICE C NAGAPPAN
[VACATION BENCH]

For Petitioner(s) Ms. Kamlesh Jain, Adv.
For Mr. Subhro Sanyal, AOR(Not pres
ent)

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

We have heard learned counsel for the petiti
oner.

No ground for interference is made out in ex
ercise

of our jurisdiction under Article 136 of the Constitution of

India.
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The special leave petition is dismissed.
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